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1. 17.10.85. Heard Shri Bidhayak patnaik,learned
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counsel appearing for the 2pplicant. He has
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_prayed im the Original Application that a ?“N( UL R
yr
directiam should be givcn to the respmdents, (PZ A{‘L ’ rd ‘

the Divisional manager, Railway Easterr Zme Tbﬂw"
Assonscl, West Bengal and the General /f %éﬂ‘ M/a”mb
Manager Easterm Railway, Assonsol, west Bengall J¢ - (

for regularisation of the period of service [

he Regn P
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for the peave due to his credit onl2,.2. 1990& /
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and other annual incremental dues as o it /

from 13,2,1990 to 30,6,1992, leave salary

1,9.1990 and om 1,9.1991 be approved, QLL'L\J\'M
In a representatimm dated 1.12,1992 &(T;EM ab 0995

Annexure-5 to the Origimal Application, 2 ecta 6 UNow

addressed to the Divisional Railway Manager,
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is Respondent No,l1 in this petition, the Sos gy %&“\5‘\0\»

Easterm Railway, Assonsole, West Bengal who
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the DeReM, to cnsider release of his
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' duty pay from 1,2,1990 to 12,2.1990 | §N~
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: and from 1,7,1992 to 31.7.1992, He R seeude
also requested leave salary for the
t
R leave due to his credit on 12,2.1990 and
regularisation of the period from
l .} 13.2.1990 to 30,6.1992. Yoo CoF ’\{)S
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- It is submitted by the learned OO\ Ve
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counsel that this petitiom filed @ o p @ LLoio™ ,\Qef \
1.12.1992 has been pending with the Sy =& ° M\\Q\\\
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- Divisional Railway Manager. He N |
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'r, fervently urged that for obtaimimg <
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i After hearing the submissiorT ——
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f | of the learned counsel and going through 9 O -
» the averments made, I am satisfied that
} this is a fit case for directiom tothe RU“@"“"( ) \/
! Divisional Railway Manager with whom Q )
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Divisimal Mamager, Eastern Railway,

. Assanscl , west Bengal to examine and

dispose of the petition in the grievance
cell addressed to him, 2nnexure-5 to the

Original Application, within a period of

; two months f£rom the date Of receipt of a

copy ©Of the order after giving a persmmal
hearing to the applicant. The Divisional
ianager, shall pass a reasoned order disposing of
the representatio.,

with these observations the petition

is disposed of, No costs,
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